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ORDER (ORAL)

(Hon'ble Mr. Justice V. S. Malimath, Chairman) ;

As there is an interim order granted by the Supreme

Courts the question of talcing action under the Contenipt of

Courts Act at this stage does not arise. Hence, the

rule is discharged.

C.U- c.—
( P. C. JAIN-)

R£f®ER (A)
( V. S. AWLIMATH )

CHAIRMAN


